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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

 
Original Application No. 042/00207/2019 

Date of Decision: This the 10th day of July, 2019 

THE HON’BLE MR. NEKKHOMANG NEIHSIAL, ADMINISTRATIVE MEMBER 
 
 N. Soranganba aged about 36 years 
 S/O (L) N. Jugeshor Singh 
 Resident of Mongshangei Boroi Makhong 
 P.O. – Canchipur, P.S. – Singjamei 
 Imphal Est District, Manipur, Pin – 795003. 

...Applicant 
 
By Advocates: Mr. M.D. Singh, K. Roshan, Chuchill & D.J. Das 
 
 -Vs- 
 
1. Indian Council of Agricultural Research 
 Represented by its Secretary, Krishi Bhawan 
 Dr. Rajendra Prasad Road, New Delhi – 110001. 
 
2. The Director, Indian Council of Agricultural Research 
 ICAR Research Complex for NEH Region Umroi Road 
 Umiam, Meghalaya, Pin – 793103. 
 

…Respondents 
 

ORDER (ORAL) 
 
NEKKHOMANG NEIHSIAL, MEMBER (A): 
 
 
  Mr. M.D. Singh, learned counsel appearing on behalf of 

the applicant has brought to my notice the order No. 

RC(R)15/2004/12 dated 22.05.2019 by which the respondent 

authorities sought to be transferred the applicant from KVK 

Churanchanpur to KVK West Garo Hills.  



2 
 

 
 

2.    Learned counsel further has brought to my notice that in 

view of the transfer guideline issued by the Ministry vide O.M. No. 

F.No. 28034/9/2009-Estt.(A) dated 30.09.2009 as well as 

guideline/instructions issued by the Indian Council of Agricultural 

Research under No. TS-19(1)/2002-Estt.IV dated 12.09.2018, the 

applicant should not be transferred as per the terms and conditions 

of service.  

 
3.  Learned counsel has further brought to my notice that the 

applicant has submitted her representation on 07.06.2019 to the 

competent authority wherein he has mentioned that his wife is 

working as Lecturer (Political Science) at Nilapadma Higher 

Secondary School, Government of Manipur and their daughter who 

is six years old, presently studying in 2nd standard at Imphal. Further 

applicant has highlighted in his representation that his wife is found 

pregnant as on 25.05.2019. However, said representation has not 

been considered and disposed off by the competent authority till 

date.  

 
4.  I have heard the learned counsel for the applicant, 

perused the papers and the documents relied upon. Keeping in 

view of the representation pending, without going into the merits of 

the case, I found that it is a fit case to direct the competent authority 

to consider the pending representation of the applicant dated 
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07.06.2019 sympathetically and dispose of it and pass a reasoned 

and speaking order within a reasonable period of two months’ from 

today. In the meantime, the impugned posting/transfer order No. 

RC(R)15/2004/12 dated 22.05.2019 shall not be implemented by 

them. Accordingly, ordered.  

 
5.  With the above direction, O.A. stands disposed of 

accordingly at the admission stage.  

 
6.  There shall be no order as to costs.  

 

 

 

(NEKKHOMANG NEIHSIAL) 
MEMBER (A) 
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